
W.S. INDUSTRIES (INDIA) LIMITED
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Regd. Office: 3rd Floor, New No.48, Old No.21, Savidhaanu Building, 
Casa Major Road, Egmore, Chennai - 600 008.

PUBLIC NOTICE
Special Window for Transfer and Dematerialisation of Physical Securities

Pursuant to SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/I/3750/2026 dated January
30, 2026, a special window has been opened from February 05, 2026 to February 04, 2027
to facilitate investors who had sold or purchased physical securities prior to April 01, 2019,
including cases where transfer requests were earlier rejected, returned, or not attended to
due to deficiencies.
Key points for shareholders / investors:
1. Eligible investors may lodge or re-lodge requests for transfer and dematerialisation of

physical securities during the above one-year period.
2. All such securities shall be credited only in dematerialised (Demat) form after due

verification and shall be subject to a lock-in period of one year from the date of registration
of transfer.

3. Investors are required to contact the Company’s Registrar and Share Transfer Agent (RTA)
for lodging / re-lodging of such requests and for details of documentation.
Registrar & Share Transfer Agent (RTA):
M/s. Integrated Registry Management Services Private Limited, 2nd Floor, Kences Towers,
No.1, Ramakrishna Street, North Usman Road, T. Nagar, Chennai – 600 017. Contact No.:
044 – 2814 0801 / 02 / 03, Email: corpserv@integratedindia.in

4. Pursuant to the said circular, this being the 3rd publicizing event (Newspaper Advertisement)
of opening of special window and the earlier event(s) are listed below:

Sl.
No

Month Print Media Publication
English Newspaper Regional Newspaper – Tamil

1 February 2026 Business Standard 
(English – All India Edition) –

published on 5th February, 2026

Makkal Kural
(Tamil – Regional Edition) -

published on 5th February, 2026
2 April 2026 Business Standard

(English – All India Edition) –
published on 25th April, 2026

Makkal Kural
(Tamil – Regional Edition) -

published on 25th April, 2026
Investors are encouraged to avail this opportunity within the specified period. For further
details, please refer to the SEBI circular available on www.sebi.gov.in under the category 
Legal → Circulars and to the disclosures, communications and compliance updates made
by the Company pursuant thereto available on Company's website at www.wsindustries.
in under the category 'Investors → Investor Relations → Special Window for Transfer and
Dematerialisation of Physical Securities – SEBI Circular dated January 30, 2026 (Bi-monthly
Disclosure)' or contact the Company's RTA, for any clarification or assistence.

For W.S. Industries (India) Limited
Sd/-

Place: Chennai V. Balamurugan
Date: 19.06.2026 Company Secretary
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